State Vs. Sonu Mehra
FIR No. 481/20
PS Civil Lines

U/s 392/411/182/34 IPC
15.01.2021

Vide Office Order No. 1417/25841-991 DJI(HQ)/Covid Lockdown/ Physical Courts Roster/ 2020
dated 23.12.2020, the cases are being taken up physically today.

Present:  Sh. Pankaj Gulia, Ld. Substitute APP for the State.
Mr. Nikhil Yadav, Ld. LAC for accused.

In compliance of order dated 08.01.2021, 10 has not filed report

veritying the permanent address of applicant/accused as furnished by LAC for
applicant/accused.

Let notice be issued to 10 concerned to file address verification
report of accused on 25.01.2021.

Let a copy of order dated 08.01.2021 as well as this order be sent to
'O alongwith notice.

One copy of the order be uploaded on Delhi District Court Website.

Copy of order be also sent to the e-mail of SHO PS Civil Lines/Sadar Bazar and

{

~C0. Counsel for the applicant/ applicant. &W

(SHIVLI TALWAR)
MM-06(C)/THC/Delhi/15.01.2021



State Vs. Vikas @ Vijay
FIR No. 310/20
PS Civil Lines
U/s 454/380/411 IPC
15.01.2021

Vide Office Order No. 1417/25841-991 DJ(HQ)/Covid L.ockdown/ Physical Courts Roster/ 2020
dated 23.12.2020, the cases are being taken up physically today.

Present : Sh. Pankaj Gulia, Ld. Substitute APP for the State.
Sh. Vikas Agrawal, Ld. LAC for applicant/accused.

An application has been moved electronically by Ld. LAC for the
applicant/accused for release of applicant/accused on personal hond stating that
applicant/accused was admitted on bail by this Court vide order dated 04.12.2020 ard
applicant/accused was directed to furnish his personal bond in the sum of Rs. 20,000/-
with one surety of like amount. However, applicant/accused is unable to furnish his
surety due to which he is languishing in the jail. Ld. LAC for applicant/accused submits
that applicant/accused is in J/IC since 28.07.2020, therefore, it is prayed that
considering the condition of applicant/accused, he may be released on his personal
bond.

Reply has been filed by 10 electronically. Same has been supplied to Id.
LAC for applicant/accused. 1O in his reply has stated that address of applicant/accused
is unverified and he does not stay at the address mentioned in the application.

Ld. substitute APP for State has vehemently opposed the release of
applicant/accused on personal bond on the ground that applicant/accused is a
vagabond and the offence alleged against him is serious in nature.

Heard. Record perused. Keeping in view the reply filed by 10 that address
of applicant/accused is not verified and he does not stay at the address mentioned in
the application, this Court does not deem it fit to release the applicant/accused on
personal hond.

Hence, the present application stands dismissed.

One copy of the order be uploaded on Delhi District Court Website. Copy
of order be also sent to the e-mail of jail superintendent and SHO PS Civil

LLines/Sadar Bazar and Ld. Counsel for the applicant. \4}&

(SHIVLI TALWAR)
MM-06(C)/THC/Delhi/15.01.2021
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